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IN 'IHE CTRAL ADMINISTRATEVE TRIJNAL 
CU TTACK 3CJ : CU T2K. 

Original Application No.364 of 1992. 

CUTTACK, this the 	day of March, 1999, 

T.lshar Kanta Chhotray. 	 Applicant• 

-ye rsus- 

Unicn of Iria & Others. 	 ReSpoent.s 

EOR II5TP,UCTEONS 

Wether it be referred to the reporters or not2 Y~~- 

t4iether it be circulated to all the Benches of the 
Central Administrative Tribunal or not? 	!V't 

Vi9 G. NAIIAj 
VI CE--1AI 	 MEMB ER( JUDI aLAL) 



CL'BAL A4INISTRATEVE TRIBUNAL 
OJ TTAK BENcI:UTTh(. 

Original Application NO. 364 of 1992. 

CUT'flCK, this the 23' day of March, 1999.. 

C 0 P. A M: 

'U-IE HONOURABLE MR. SOMNA2H SON, VICE-IAIRNAN 
A N D 

Ü-IE HONOURABLE MR, G. NAPASIMHAM,MNBER(JtJDL.) 

sh ri riushar Kanta Chhotaray, aged abait 34 years, 
son of shri. Sarat Ch.Chhotaray,postal Assistant, 
Korap.it H. 0. , Village-Snantaraypur, P0/Ps. 
BhUbanesar-2, at present A t/Po. Koraput, Dist.Korap.it•  

APPLICANT•  

By legal Practitioner : N/s .5. K.Mthanty, S. P.Mchanty, AdVCateS. 

- Ve rSU s- 

Unicn of India represented by its 
Secretary, Departnent of Posts, 
Dak Bhawan,New Delhi. 

Sr.Superintendent of Post Offices, 
Korapit DiVIS ion, Jeypore, 
At/P o/Ps. Jeypore, 
Dist.Kora1t. 

Director of Post. Services, 
Office of the Posthiaster General, 
eharnpur Region, Berhampur, 

At/Po/Ps. Be rharnpur, DIS t. canj am. 	... 	RES  

By legal practitioner : Mr.S.B.Jena, Additional standing 
Caijisel(Centrai). 

Mdi. G. NARASINHAM, MEMEER(JUDICIAL): 

AppTiCat, Tushar Kanta Chhotray,chile serving 

as Postal ASsistant,Koraput Head Dffice,was convicted by the 

learned JMFC,Jeypore in GR Case NO. 525/83(TR No.177/91)u/s. 

409 ipc and sentenced to undergo Ri for a period of one year 

thrcugh judgment dated 06-071992 on the allegation that from 

05-10-1987 to 09-0 3-1983, while serving as Sub Post Master in 
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Bidyadhar 3ub Post office,Jeypore,comitted. Criminal breach 

of Trust of RS. 71  560/- in his capacity as sub Post Master, 

After prcnouricement of the JUdgment by the learned 3NFC, 

Jeypore(K),Respondent NO.2 by order dated 22-07-1992, 

placed the applicant under suspension with immediate effect 

vide Annexure1.0n the same date, Respondent No.2 also issued 

a notice under Annexure-2,, directing the applicant to appear 

before him on 7-3-1992 at 11a,m, for enquiry and personal 

hearing on the aforesaid judgitent. These facts are not in 

dispute. 

Applicant, in this application filed on 3-8-92 

se e ks a di rec ti on to the Res P and en ts ftot to tAke any ac ti cn 

underAnnexure-2, till dispal of the Crl.Appeal filed by him 

as against the judqrnent of the learned 	C,Jeypore(K). 

Respondents in their Cointer tAke the plea that 

the notice under Annexure-2 is a notice under Rule_19 of the 

ccs(CcA) ailes, 1965 and in vi' of the conviction and sentenced 

of imprisonment awarded against the applicant in a Case of 

misapprriation of Govt. funds/money, enc1iry under Aflnexure-R/2 

can not be suspended in anticipation of the result of the Cr1. 

appeal filed by him. Prayer for interim relief for stay of 

operation of notice under Annexure-2 has been disallaied by 

order dt. 3.3.92 with an  observaticc that the result of this 

application waild govern the fut.re  service benefits of the 

Applicant. 

have heard the learned conse1s for both sides 

and perused the records. 

it. is true that Anr1eure-2 does not seccificp1y 
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that it is a notice under aile 19 of the CCS(CCA) 

RUles,1965 but the applicant,himself, in his application 

stated that such notice appears to have been UXer Rule 19 

of the CCs(cci) Fu1es, 1965. This being so, the question of he 

being prejudiced for not kniing for what purposes such 

notice was  served an him ds not arise. No authority has been 

citated an the side of the apolicant that under such 

circumstances pending appeal against the judgnent of conviction 

en.1iry under Rule 19 has to be stayed. As such, we do not 

see any illegality or irregularity in issuing such notice 

under Anne.xure-2. 

6. 	 In the result, we do not find any merit in this 

application which is accordingly dismissed but in the 

CiJmtmces, there shall h(-- no order as  to costs. 

(SAWIM01A 
	

(G.NApsnIAM) 
CE-CHAI2 	 !•I14BER(31JDICIAL) 


